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been provided, but electricity is 
expected to be made available by the 
De',hi Elec.ricity Supply Undertaking 
by the end of this month. As the 
sc:\,,~eIS in the colony cannot function 
withc·.lt electricity, the quarters can-
not be occupied. These have not, 
therefore, been allotted yet. Sites 
have been ear· marked for the con-
struction of school buildings. 

Fertilizer Factor,. in Madral 

716. Shri Tangamani: Will tha 
Minister of Commerce aDd Industr,-
be pleased to refer to the reply given 
to Unstarred Question No. 1909 on 
the 8th Apri1, 1960 and state: 

(a) the present stage of the con-
struction of fertilizer factor,. at 
Ellllore near Madras; 

(b) the amount of foreign ezehana_ 
involved; and 

( c) the na (ure of help rendered br 
the British firm Simon-Carves Ltd.! 

The Deputy Minister 01 Commerce 
aDd Industry (Shrl Satish Chandra): 
(a) According to the information 10 
lar available, land has been 'acquired 
and levelling of the factory site Ie in 
progress. 

(b) Rs. 180 lakbJ .. 

(c) Simon Carves Ltd. are helpinc 
Mis. East India Distilleries and Sugar 
Factories Ltd., Madras in designinc 
and fabricating the equipment and 
will undertake to erect and commis-
sion the plant. A loan to meet a part 
of foreign exchange expenditure hal 
also been promised. 

11 hI'II. 

RE: MOTION FOR ADJOURNIONT 

PAUl CD'lRAL BAmt 

Shrl Braj Raj &lqh (:l'"lrOUbad) : 
Sir, I want to seek your protec-
tion in regard to one thine. With 
respect to my adjournment motion OIl 
the cloaure of the Palal Central Bank 
yn ..... beea 1'1 __ .. w$I .. 

me that a Short Notice Question rna,. 
be tabled. I have no objection i.». 
tabling a Short Notice Question. But, 
Sir, thousands of depositors are very 
anxious to know what is the exact 
position. The statement made hero 
by the Finance MiniRter has been, 
to our knowledge, contradicted by • 
Managing Director of the Bank and 
it has been published in the papers. 
That statement says that liquid asset. 
to the extent of Rs. 4\5 crores aI'CI 
available with the bank. The Fin-
ance Minister made another state-
ment here. We want to know wha' 
is the truth in these two contradic-
tory statements and how the interest. 
of the depositors are being safeguard-
ed because many middle-class alii: 
lower-class people have been al!N-
ted. 

Mr. Speaker: Order, order. I cannot 
allow the han. Member to go on liD 
this. He tabled an adjournment mo-
tion. It was only day before yester-
day or two days ago that a big state-
ment was made by the han. Finane:. 
Minister. Some Managing Director or 
some Director of the Bank lIM 
chosen to contradict it. I do run 
know; I have not even got the 
material here on which I can go. I 
bave suggested to the hon. Member 
that he may table a Short Notice 
Question and elicit the answer from 
the han. Minister. I will send it aa 
to the han. Minister. In his stat&-
ment the han. Minister categoricallr 
wtBted that the amount available w. 
only a little over Rs. 1 crore whereu 
the outstandings are about Rs. 8 cro-
res. On the other hand, if the Mana-
ging Director saYs tbat liquid assetll 
worth Rs. 4 crores are now available, 
the han. Member may table a Short 
Notice Question and elicit the truth. 
Nobody is going to take away what-
ever II there, whether liquid or fluid. 
Therefore, there is no meaning In ill-
terrupting the proceeding!!. I 4el1D1-
tely Informed the hOD. Member In mr 
letter that I will aUO'tf him to table 
• Short N ot1ce Question. I tIBl4 tlla, 
it Ie a ae:riouI matt.r aDd J w1ll lift 
.. oppor'Nftity w 111. 11 ..... b_ 
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what is happening but that I must 
·give notice to the hon. Minister. 

Shri T. B. Vittal Rao (Khammam): 
Sir, my hon. colleagues Sarvashri 
Punnoose and Vasudevan Nair have 
given notice of a motion for discus-
sion on this subject. 'That may be 
taken up as early as possible so that 
we can know the correct position. I 
ftnd that the directors are going about 
freely without being arrested when 
mch a big crash has occurred. All 
these things could be discussed it 
that motion is taken up. 

Mr. Speaker: I have not seen it. 

Shrl D. C. Sharma: (Gurdaspur): 
Sir, we should have a discussion on 
this subject. Over five thoWl8Jld 
families have been affected. 

Mr. Speaker: Oral appeals are not 
cranted. It there is a written motion 
I will look into it. 

Shri Tanpmani (Madurai): There 
are more than a thousand familie. 
who have got their deposits in this 
bank. They are all now .•.... 

Mr. Speaker: I have not yet seen 
that notice for a discussion. I dispo-
lied of all the papers that I received 
yesterday. 

Shri Pmm_ (Ambalapuzha): 
Have you not received our notice? 

Mr. Speaker: No. I disposed of all 
the papers last night. 

Shri Pmm_: Shri George Thomas 
Xottukapally, a Member ot this 
House, Sir, is one of the Directors of 
the Bank. He has given the informa-
tion that there are very serioUs in-
accuracies in the statement made by 
the hon. Finance Minister. May I 
know whether the hon. Finance Mini ... 
ter ill aware of it, and what is til. 
exact pcIIition? 

1&. Speaker: Order, order. '11aie » 
!lOt the DWlDer in _bleh th_ tbJnp 
..-Jd be broupt up. S •• ,. .. t 

there are very serious inaccuraciell 
and so on. The hon. Member may 
point them out to the hon. Minister 
and he will come prepared to answer 
all of them. No useful purpose will 
be served by asking questions like 
this. 

Shri A. C. Guha (Barasat): May I 
make a small submission? This is a 
very serious matter and it should be 
discussed in this House. Immediate 
action should be taken so that the 
bank may be restored to its normal 
work. I think, Sir, there may be 
some possibility yet to put the bank 
on some proper footing. There may 
be some proposal for amalgamation or 
reconstruction. 

Mr. Speaker: I am really surprised 
that even an ex-Minister makes tbla 
observation here in this House. 

Shrf A. C. Gaba: Yes, I know tha. 
I was in charge of banks as Minister 
of States in the Ministry of Finance. 

Mr. Speaker: Order, order. Will he 
resume his seat or not. Hon. Mem-
ber ought not to have the indulgence 
of standing while I am on my legs. 
The hon. Minister has said that an 
adjudicator has been appointed and 
the bank is in liquidation. That is 
the step that has been taken. He 
categorically referred to the various 
opportunities that have been given to 
this bank by the Reserve Bank to set 
it right and the irregularities were 
pointed out. But inspite of all this, 
he said, nothing has been done. He 
also said that it new money is given 
it will be like throwing it into the 
waste-paper basket. 

Nobody denies it is a serious mat-
ter. As a matter of tact, the bon. 
Finance Minister was prepared to 
answer questions there and tIleD, h. 
was not prepared to put it a1l. to the 
next day. Therefore, nobody wan" 
'" llhirk the issue or avoid a discu. 
aton. But this is Dot the W87i ~ 
hon. Kember Betting up and uId&I 
tor a ~iOll. It hOll. ~ 
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[Mr. Speaker] 
want to have a discussion, let them 
give notice of a proper motion and I 
will consider it. 

Shri T. B. Vittal RaG: It has been 
given. 

Mr. Speaker: It has not yet corne 
to my notice. I will look into it 
today. 

Shrl Narayanankutty Menon (Mu-
kandapurarn): A liquidator has not yet 
been appointed; there is only an 
interim liquidator. 

Mr. Speaker: He is a liquidator all 
the same. 

The Prime Minister and Minister of 
External Affairs (Shri JawaharW 
Nehru): Sir, the Finance Minister has 
made a statement, and I think he 
mentioned that day that he would if 
necessary make another statement. 
The Governor of the Reserve Bank is 
coming here today, I believe. This is 
a matter of importance. importance 
in the human sense aPart from the 
financial sense, because large numbers 
of people are involved. Therefore, 
we beg han. Members, everybody pre-
sent here, not to say anything which 
will make matters more difficult from 
that human point of view. It is all 
very well for us to express our 
sympathy, but those who express their 
sympathy one way or the other may 
actually injure the cause they may 
have at heart, because these are deli-
cate things when banks are concerned. 
But all the facts are here. There is 
no question of our having to go a 
long distance to have them. The 
Finance Minister, no doubt, will take 
you, Sir, and the House into confi-
dence as to what the position is and 
then, later, certainly, it may be dis-
cussed in this House tully. 

Shri T. B. Vittal Rao: What about 
the directors? (InteTTUption). 

Shri Jawaharlal Nehru: I do sub-
mit, Sir that even these questions are 
barred questions, leading questions 

which affect the si tua tion, and ita 
difficult to answer them because if 
one answers them it may be bad for 
the bank, it may be bad for the 
directors. How can one deal with 
them in this casual way'? 

Shri Tyagi (Debra Dun): There is a 
lot of anxiety and alarm in the mind 
of the people and those who have 
been affected by this incident. May I 
expect a statement from the Govern-
ment to the effect that they are doing 
their very best to safeguard the 
interests of those who have deposited 
money and some action is going to 
be taken soon so that those people 
may be satisfied? 

Mr. Speaker: Order, order. I am not 
going to allow this to go on in this 
day. I am really surprised at the 
manner in which this discussion is 
going on a very serious subject. An 
adjournment motion was tabled. The 
han. Minister did not want to put 
it off. To give him some time I 
wanted to treat it as a Calling Atten-
tion Notice. But the hon. Minister 
was ready with his information to 
give it then and there. If other facts 
have come to the notice of any han. 
Member or han. Members have some 
more questions to put, they can table 
a Short Notice Question, table a Call-
ing Attention Notice or give notice 
of a motion for a discussion. These 
are all the various ways in which the 
matter can be brought up, not imme-
diately after the Question Hour every 
hon. Member getting up and making 
a submission whiCh it is impossible 
for any han. Minister to reply to. 

The Minister of Finance (Shrl 
Morarji Desai): May I say, Sir, that it 
is a matter of very grave importance, 
certainly when a bank has been 
taken into liquidation and many peo-
ple are affected. Many poor people 
have been affected and are in difficul-
ties. All that Government realises 
and undeI:Stands. It is therefore that 
I am making enquiries into the matter 
and trying to see what best can be 
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done under the circumstanc:ea for the 
depositors. And, may I say, every-
thing possible will be done to ~e
guard as much for the depositors u it 
la humanly possible to do. That is 
being done. 

As regards the telegram which was 
received by some hon. Members, a 
copy of which was sent to me, where 
it is said that the figures given by me 
are contradictory to, the figures given 
by him it is not possible for me to 
give a reply straight off saying that 
these figures are right or the other 
figures are right. The figures that I 
have given were given from the Re-
~rve Bank's report and they related 
to a time before 29th July. They are 
not upto-date figures. It is possible 
jIOme figures that are now received 
may have some other relevance. But 
I am trying to tally all those figures. 
But aU thOSe figures do not make any 
difference to the fact that there is a 
large amount of loans and advances 
which is irrecoverable, that whiCh is 
sticky also comes to a large amount. 
That is the main thing. Therefore, it 
becomes a difficult problem, and that 
is why the bank had to go into liqui-
dation. Otherwise the bank would 
not have gone into liquidation. But 
.. n this is being enquired into and I 
am trying to see what can be done. 

About the directors or other people, 
whoever is responsible for mismana-
gement or for doing wrong things, we 
will certainly try to bring them to 
book according to law. I hope nobody 
is interested in seeing that somebody's 
head should be cut off immediately 
today because somebody is angry 
about it. That is not possible to do. 
We have got to take the procesS' 
according to law and we will certainly 
try to put the law into motion com-
pletely. 

Shrt T. B. Vittal Rae: The only 
thing is, delay should be avoided. 

SRAVANA 21, 1882 (SAKA) 

1:&·13 hrB. 

RE: MOTION OF PRIVILEGE 

Shri Vajpayee (Balrampur): Sir, 
may I know what has been the fata-
of my privilege motion"? I gave 
notice of that motion on the 8th 
August. Five days nearly have pas-
sed and I fail to understand why the 
DefenCe Minister should be ......... . 
(Interruption) . 

Mr. Speaker: Order, order. The 
hon. Member is impetuous. I dispo-
sed of that privilege motion. I re-
fused to grant permission. There is 
no question of privilege there. I 
ascertained from the hon. Minister. 
What was given was a very small 
statement without being verified and 
with this material some privilege 
motion is brought and immediately 
the demand is made that the hon. 
Minister must answer it. It is rather 
curious. How can We get along with 
the work in this House? I passed 
orders yesterday refusing to grant 
permission, and I asked my office to 
show the papers to him. 

Shri Vajpayee: I was not shown 
the papers. 

Mr. Speaker: The Question Hour is 
not the time for such things! He can 
see all the papers at 1 O'clock. If 
he had come at 10 O'clock this morn-
ing he could have made enquiries and 
got the information. 

Shri Vajpayee: I was here. 

Mr. Speaker: Then he might have 
asked the Secretary instead of asking 
me now: here. OnCe again, I repeat 
for the information of hon. Members 
that there is a Notice Office and there 
is an Enquiry Office. There is a 
separate Superintendent in charge of 
it. Any hon. Member who wants any 
information regarding the Secretariat's 
work here may please go there and 
get the information. It is in the 
threshold there. They can make 
enquiries. If any hon. Member is not 
satisfied with the information, I am. 




